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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
IN
ORIGINAL APPLICATION NO. 14 OF 2025 (SZ)

[EARLIER OA NO. 1374/2024-PB]

IN THE MATTER OF:

TRIBUNAL ON ITS OWN MOTION SUO MOTU BASED ON THE NEWS ITEM IN
NDTV.COM DT. 05.12.2024 TITLED “SEA OF TOXIC AFTER DAM DISCHARGE
SURPLUS WATER”

weees APPLICANT

VERSUS

TAMIL NADU POLLUTION CONTROL BOARD THROUGH

ITS MEMBER SECRETARY, CHENNAI & ORS

....RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,

FOREST AND CLIMATE CHANGE, RESPONDENT NO. 3

I, Dr. C. Palpandi S/o0 Chendurpandi aged about 44 Years, Currently working as
Scientist-‘D” in  the Ministry of Environment, Forest and Climate Change

(MoEF&CC).Regional Office Chennai. do hereby solemnly affirm and declare as under:
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APPLICANT


1. That I am duly authorized by the Ministry of Environment, Forest and Climate Change
(hereby referred as Respondent No. 3) to swear this affidavit and I am conversant with
the facts and circumstances of the present case and am thereby competent to depose as

under:

2. The present matter relates to a toxic foam crisis that has emerged in a stretch of south
Pennai river near Hosur, Tamil Nadu, as the Kelavarapalli Dam released surplus water
following heavy rains.

3. That the answering Respondent is engaged in. inter alia, policy formulation for
abatement, prevention and control of pollution by prescribing environmental standards

which are implemented through the Central Pollution Control Board (CPCB) and State

Pollution Control Boards (SPCBs)/ Pollution Control Committees (PCCs).

Besides, the State Pollution Control Boards/Pollution Control Committees concerned
are mandated and empowered to take all such measures as are deemed necessary or
expedient for the purpose of protection and improving the quality of environment as

well as prevention, control and abatement of environmental pollution.

4. That the Central Government has enacted Water (Prevention and Control of Pollution)

Act, 1974, which specifically deals with issues related to control and abatement of
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pollution in water bodies including rivers. The implementation of the provisions of the
Act is with the Central Pollution Control Board (CPCB) and concerned State Pollution

Control Boards (SPCBs).

That it is submitted that vide Notification No. S.O. 1972(E) dated
14.06.2019 (Annexure-R1) the Government of India allocated the business relating to
“Conservation, development. management and abatement of pollution of rivers™ to
Department of Water Resources, River Development and -Ganga Rejuvenation
under Ministry of Jal Shakti.

It is submitted that in view of the foregoing submissions, this Hon’ble Tribunal may be

pleased to pass such orders as it may deem fit in the circumstances of the case.

DATED AT CHENNAI ON THIS DAY OF 2ND APRIL,2025

C. pappndy,

COUNSEL FOR THE 3RD RESPONDENT DE_PONENT
Dr.C.Pal i
VERIFICATION: Scientist. "6‘-’

overnment
Min. of Environment Forest0 : o

1* Floor, AddFlona' -t

Verified at Chennai on this the 2" day of April2025 that th%@'&iﬂt’% ity

affidavit based on official record(s) maintained and information available in the office are

correct to my knowledge and belief. No part of it is false and nothing has been concealed

there from.

DATED AT CHENNAI ON THIS DAY OF 2ND APRIL,2025 0 WMW
EPONENT

Dr.C.Palpandi
Scientist ‘D’

nd Climate Change,

POA,
akkam, Chennai 600 006

Min. of Environment Forest and Climate Change,

1* Floor, m for GPOA,
N Shastri Bhawan, Haddows Road,
“"FMM. Chennai - 600 006.


COUNSEL FOR THE 3RD RESPONDENT

DATED AT CHENNAI ON THIS DAY OF  2ND APRIL,2025

DATED AT CHENNAI ON THIS DAY OF 2ND APRIL,2025
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CABINET SECRETARIAT
NOTIFICATION
New Delhi. the 14" June. 2019,

S.0. 1972(E).—In exercise of the powers conferred by clause (3) of article 77 of the Constitution, the President

hereby makes the following rules further to amend the Government of India (Allocation of Business) Rules, 1961,

namely:-

1.

2.

These rules may be called the Government of India (Allocation of Business) Three Hundred and

Fiftieth Amendment Rules, 2019.

They shall come into force at once.

In the Government of India (Allocation of Business) Rules. 1961 .-
(1) in THE FIRST SCHEDULE.-

(a) under the heading “I. Ministry of Agriculture and Farmers Welfare (Krishi Evam Kisan Kalyan
Mantralaya)”, the sub-heading “(iii) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy
Vibhag)™ and sub-heading “(iv) Department of Fisheries (Matsyapalan Vibhag)™ shall be omitied;
(b) the heading “9AA. Ministry of Drinking Water and Sanitation (Peya Jal aur Swachchhata Mantralaya)™
shall be omitted;
(c) after the heading “13. Ministry of Finance (Vitta Mantralaya)” and sub-headings thereunder, the
following heading and sub-headings shall be inserted, namely:-
“13A. Ministry of Fisheries, Animal Husbandry and Dairying (Matsyapalan, Pashupalan aur Dairy
Mantryalaya)
(1)  Department of Fisheries (Matsyapalan Vibhag)
(i) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy Vibhag)™:
(d) after the heading “19. Ministry of Information and Broadcasting (Soochana aur Prasaran
Mantralaya)”, the following heading and sub-headings shall be inserted, namely:-
“19A. Ministry of Jal Shakti (Jal Shakti Mantralaya)
(1) Department of Water Resources, River Development and Ganga Rejuvenation (Jal Sansadhan,
Nadi Vikas aur Ganga Sanrakshan Vibhag)
(i)  Department of Drinking Water and Sanitation (Peya Jal aur Swachchhata Vibhag)™
(e) the heading “41. Ministry of Water Resources. River Development and Ganga Rejuvenation (Jal
Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)™ shall be omitted.

in THE SECOND SCHEDULE.-

(i) under the heading “MINISTRY OF AGRICULTURE AND FARMERS WELFARE (KRISHI EVAM
KISAN KALYAN MANTRALAYA)". the sub-hcading “C. DEPARTMENT OF ANIMAL
HUSBANDRY AND DAIRYING (PASHUPALAN AUR DAIRY VIBHAG)" and the sub-heading “D.
DEPARTMENT OF FISHERIES (MATSYAPALAN VIBHAG)", and entries thereunder shall be omitted;

(ii) the heading “MINISTRY OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA MANTRALAYA)” and the entries thereunder shall be omitted,;
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(iii) under the heading “MINISTRY OF ENVIRONMENT. FOREST AND CLIMATE CHANGE
(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)". entries 8 and 8A shall be
omitted:;
(iv) after the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)" and sub-headings and
entries thereunder, the following heading, sub-headings and entries shall be inserted, namely:-
«MINISTRY OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (MATSYAPALAN,
PASHUPALAN AUR DAIRY MANTRYALAYA)
A. DEPARTMENT OF FISHERIES

(MATSYAPALAN VIBHAG)
PARTI

(98}

— 00 ~J O W

PART

9.

The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:

Industries, the control of which by the Union is declared by Parliament by law to be expedient in
public interest as far as these relate to development of fish feed and fish products with the limitation
that in regard to the development of industries. the functions of the Department of Fisheries do not
go further than the formulation of the demand and fixation of targets.

. Promotion and development of fishing and fisheries (inland, marine and beyond territorial waters)

and its associated activities, including infrastructure development, marketing, exports, and
institutional arrangements etc.

_ Welfare of fishermen and other fisher-folk and strengthening of their livelihoods.

Liaison and cooperation with international organizations in matters relating to fisheries
development.

. Fisheries Statistics.

. Matters relating to loss of fish stock due to natural calamities.

. Regulation of fish stock importation, quarantine and certification.

. Fishery Survey of India, Mumbai.

I

The following subjects which fall within List III of the Seventh Schedule to the Constitution of
India (as regards legislation only):

Prevention of the extension from one State to another of infectious or contagious discases or pests
affecting fish.

10. Pattern of financial assistance to various State Undertakings, Fisheries Development Schemes

through State agencies/Co-operative Unions.
PART III

For the Union territories the subjects mentioned in parts I and IT above, so far as they exist in regard
to these territories and. in addition, to the following subjects which fall within List IT of the Seventh
Schedule to the Constitution of India:

I1. Preservation, protection and improvement of fish stocks and prevention of discases thereof,
veterinary training and practice.

12. Insurance of fish stock.

B. DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING
(PASHUPALAN AUR DAIRY VIBHAG)
PARTI
The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:
I

2.

3

Industries, the control of which by the Union is declared by Parliament by law to be expedient in
public interest as far as these relate to development of livestock and birds feed and dairy and poultry
products with the limitation that in regard to the development of industries, the functions of the
Department of Animal Husbandry and Dairying do not go further than the formulation of the
demand and fixation of targets.
Promotion and development of livestock, dairy and poultry and its associated activities, including
infrastructure development, marketing, exports and institutional arrangements etc.

Welfare of persons engaged in activities relating to livestock, dairy and poultry.
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4. Liaison and cooperation with international organizations in matters relating to livestock and
poultry development.
5 Livestock Census.
6 Livestock Statistics.
7. Matters relating to loss of livestock due to natural calamities.
8 Regulation of livestock importation. animal quarantine and certification.
9 Gaushalas and Gausadans.
10. Matters relating to pounds and cattle trespass.
11. Prevention of cruelty to animals.
12. The Prevention of Cruelty to Animals Act, 1960 (59 of 1960).
PART II
The following subjects which fall within List III of the Seventh Schedule to the Constitution of
India (as regards legislation only):
13. Profession of veterinary practice.
14. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting animals and birds.
15. Conversion of indigenous breeds; introduction and maintenance of Central Herd Books for
indigenous breeds of livestock.
16. Pattern of financial assistance to various State Undertakings, Dairy Development Schemes through
State agencies/Co-operative Unions.
PART III
For the Union terrtories the subjects mentioned n parts [ and 11 above, so far as they exist in regard
to these territories and, in addition, to the following subjects which fall within List II of the Seventh
Schedule to the Constitution of India:
17.  Preservation, protection and improvement of stocks and prevention of diseases of animals and
birds, veterinary training and practice.
18.  Courts of Wards.
19.  Insurance of livestock and birds.
PART IV

20.  Matters relating to cattle utilisation and slaughter.

21. Fodder development.”

(v) under the heading “MINISTRY OF HOUSING AND URBAN AFFAIRS (AWASAN AUR SHAHARI
KARYA MANTRALAYA)”, in the entry 21, for the words “Ministry of Water Resources, River
Development and Ganga Rejuvenation™, the words “Ministry of Jal Shakti™ shall be substituted;

(vi) after the heading "MINISTRY OF INFORMATION AND BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA)" and the entries thercunder. the following heading. sub-headings and
entries shall be inserted. namely:

“MINISTRY OF JAL SHAKTI (JAL SHAKTI MANTRALAYA)

A. DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN VIBHAG)

I. GENERAL

I. Development, conservation and management of water as a national resource: overall national
perspective of water planning and coordination in relation to diverse uses of water and interlinking of
rivers.

2. National Water Resources Council.

3. General policy, technical assistance, research and development training and all matters relating to
irrigation, including multi-purpose, major, medium, minor and emergency irrigation works; hydraulic
structures for navigation and hydro-power; tube wells and groundwater exploration and exploitation;

protection and preservation of ground water resources; conjunctive use of surface and ground water,
irrigation for agricultural purposes, water management, command area development; management of



287238/2020/0P
10

13

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

reservoirs and reservoir sedimentation; flood (control) management, drainage, drought proofing, water
logging and sea erosion problems: dam safety.

4. Regulation and development of inter-State rivers and river valleys. Implementation of Awards of
Tribunals through Schemes. River Boards.

5. Water laws, legislation.

6. Water quality assessment.

7 Cadre control and management of the Central Water Engincering Services (Group A).

1. INTERNATIONAL ASPECTS

8. International organisations, commissions and conferences relating to water resources development and
management, drainage and flood control.

9. International Water Law.

10. Matters relating to rivers common to India and neighbouring countries; the Joint Rivers Commission
with Bangladesh, the Indus Waters Treaty 1960; the Permanent Indus Commission.

11. Bilateral and external assistance and cooperation programmes in the field of water resources
development.

III. ORGANISATIONS AND BODIES UNDER THE DEPARTMENT
12. Central Water Commission.

13. Central Soil and Materials Research Station.

14. Central Groundwater Board.

15. Central Ground Water Authority.

16. Central Water and Power Research Station.

17. Farakka Barrage Project.

18. Ganga Flood Control Commission.

19. Farakka Barrage Project Control Board.

20. Sardar Sarovar Construction Advisory Committee.

21. Brahmaputra Board.

22. Narmada Control Authority.

23. Betwa River Board.

24. National Institute of Hydrology.

25. National Water Development Agency.

26. Bansagar Control Board.

27. Tungabhadra Board.

28. Upper Yamuna River Board.

29. Water and Power Consultancy Services (India) Ltd. (WAPCOS).

30. National Projects Construction Corporation Limited.

31. National Ganga River Basin Authority including the Mission Directorate, National Mission for Clean
Ganga and other related matters of Ganga Rejuvenation.

32. Conservation, development, management and abatement of pollution of rivers.
33. National River Conservation Directorate.

IV. ADMINISTRATION OF ACTS

34. The Northern India Canal and Drainage Act, 1873 (8 of 1873).

35. The Inter-State River Water Disputes Act, 1956 (33 of 1956).

36. The River Boards Act, 1956 (49 of 1956).

37. The Betwa River Board Act, 1976 (63 of 1976).

38. The Brahmaputra Board Act, 1980 (46 of 1980).

B. DEPARTMENT OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA VIBHAG)

1. Rural water supply (subject to overall national perspective of water planning and coordination assigned
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to the Department of Water Resources, River Development and Ganga Rejuvenation), sewage, drainage and
sanitation relating to rural areas: International cooperation and technical assistance in this field.

2. Public cooperation, including matters relating to voluntary agencies in so far as they relate to rural
water supply, sewage, drainage and sanitation in rural areas.

3. Co-operatives relatable to the items in this list.

4. Coordination with respect to matters relating to drinking water supply projects and issues which cover
both urban and rural areas.™;

(vii) the heading “MINISTRY OF WATER RESOURCES. RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN. NADI VIKAS AUR GANGA SANRAKSHAN
MANTRALAYA)" and the entries thereunder shall be omitted.
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